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Sr. No.

Practical Training ofTrainee Advocate Mediators ofMCPC,

Ti C Details A Tiine l’eriod
1. Upon receipt of request for Practical Training from MCPC,

permission is sought from the H0n’ble I-Iigh Court to impart
such practical training.

l-2 Months

2. Once permission is granted by the I-Ion’blc I-Iigh Court,
preference of Center is called [tom the concerned Advocates
telephonically andl or through e-mail. g M '_

15 days

3. (i) After receiving preference from all Advocates centcr~wise list is
prepared and send to concerned Centers which will also be
displayed on Website‘/g Notice Board, _ g

l Month

(ii) The preference of Center should be chosen carefully by each
Advocate. They will not be permitted to change their
preference of Center later on as it will result unnecessary delay
in conducing the process of practical training.

*4. Concerned Center will contact the Advocates as per list
forwarded to them and impart them practical training within 2
months of date of letter vide which list is forwarded to each of
the Center.

2 Months

s. (1)

(ii)

At the end of 2 months each Center will forward list of
‘Advocates along with cases in which they have conducted
training as Co-Mediator. List will be compiled and send to
MCPC.
Those Advocates who do not report for Practical Training even
after being contacted by concerned Center or are unable to
conclude Practical Training within the stipulated period of 2
months will have to make fresh request to l*lQ/ or concerned
Center in conducting for their practical training. Their request
will be considered as per availability of slots for practical
training For batches of Trainee Advocates is being received at
continuous intervills from MCPC.

2 Weeks

(iii) Since the time-lines have now been fixed for each stage of
practical training, request for sending practical training report of
individual Advocate Mediator will not be entertained.

(iv) When there is a large group ofAdvocate Trainees, the report of
conclusion of their practical training may not be received
simultaneously [tom all Centers. l-lence, to avoid delay, the
report of conclusion of practical training of Trainee Mediators
shall be sent in group of l0 or more as per report received from
respective Centers.
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